
















































L n n d .  d(:q~(isil ion. 9 Ci 

(Pap€ 7III.-'Bisce1ln~eous.- Sections 46-48.) 

family residing with him ; and, if no such adult male 
member can be found, the notice n ~ a y  be served by 
fixing the copy 'on the outer door of the house in which 
the person theyein named ordinarily dwells or carries 
on business, or by fixing a copy thereof in some con- 
spicuous place in the office of the officer aforesaid or of 
the Collector or in the court-house, and also in sonie 
conspicuous part of the land to be acquired : 

Provided that, i f  the Collector or Judge shall so ' 

direct, a notice may be sent by post, in a letter ad- 
dressed to the person named therein at his last known 
residence, address or place of business and registered 

XIY of 1866. under P a d  111 of the Indian Post Office Act, 1866, 
a n d  service of it may be proved by the production of 
-the addressee's receipt. 

46. Whoever wilfully ,obstructs any person in  doing Penalty for  
any of the acts authorised by section 4 or section 8, ~'~??~~~! 
or wilfully fills up, destroys, damages or displaces of land. 
any trench or mark made under section 4, shall, on 
conviction before a Magistrate, be liable to imprison- 
ment for any term not exceeding one month, or to 
fine not exceeding fifty rupees, or to both. 

47. If the Collector is opposed or impeded in taking ~ ~ ~ i ~ ~ ~ ~ ~ ~ .  
possession under this Act of any land,. he shall, if a to enforce 
Magistrate, enforce the surrender of the land to him- suU"e"der. 
self, and, i f  not a Magistrate, he  shall apply to a 
Magistrate or (within the towns of Calcutta, Madras. 
and Bombay) to the Commissioner of Police, and such 
Magistrate or Commissioner (as the case mag be) shall" 
enforce the surrender of the land to the Collector. 

48. (1) Except in the case provided for in  sen- Completion 

tion 36; the Government shall be at. liberty to with- of acquisi- 
tion not draw from the acquisition of any land of which pos- oo,pulsory, 

session has not been taken. but compen- 
sation to be (2) Whenever the Governmeqt withdraws from ,,,,sea 

any such acquisition, the Collector shall determine when not 
tho amount of compensation due for the damage 
suffered by the owner in consequence of the notice or 
of any proceedings tkereundei*, and shall pay such 

amount 








